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Setting up of a He Ith Bt)ard to 
stu y He lth probleJDofm CJses 

1926. SHRJ D. M. PUTTE 
GOWDA : Will the M inisteJ' of 
HEALTH AND FAMILY WEL-
:rARE be pleased to state:, 

(a) whether there is urg nt n~ed 
fc 11 proper impl mentati n of the Na-
ti nIH . lth P licy and setting up 
ot a H lth B')ard with a view to 
stud>, he Uh probl m~ of the masses; 
and 

(b) if 3 , action taken or pr p s(~d 
to be taken in the matter ? 

THE MINISTER OF STATE 
I THF MINISTRY O}' HEALTH 
AND FAMILY WELFARE . (SHRI 
NIHAR .RAN:J N LASKAR) : 
(a) nd (b) Tne N t. i nal H~alth 
Policy' in the - pr cv. ~ of being 
enunciated. . There are several 
existing forum<;, including- the 
Central Council t r H ealth and 
the CeTltra' Fa iIy W jltare C'>lIncil 
i4 d alin~ the ,h ealth prob,Icrru of 
th rna s '. Hence the qu stion of 
setf g up fa HaIth B ard do~s not 
arise. 

Howrall-Amta -Lin. 

1927. SHRI HANNAN MOJ.#L-
AH : Will the Minister of RAIL-
WAYS pleased to state : -

(a) d tailr of the progr ss made in 
the Howrah-Amta Fai1way line and 

(b) 'When the pr ~ 'ct will be c m-
pleted ? 

THF DFPUTY M INIS'FER IV 
THE MINISTRIES OF RAIL'tVA1'S, 
AND EDUCATION AND SO CIAL 
WELFARE AND DEPARTMENT 
OF PARLIAMENTAR\' AFFAIRS 
(SHRI MALLIKARJUN) (a) 
As th( first phase, work is in progr liS 

on Santraganchi-Bargachia s ction 
and the pr ~ress so far in this section 
is approximate'y 70 per cent. Due 
to overall pavc'ty of sources,adeqvate 
funds could not be al located ta keep 
up the required pace of progr 'ss. It _ 
has . now becC'mc necessary to slow 
down the pace f work. . . 

(b) Subj ct to avaih'bility of ade: 
quate funds and th nec sary per 
manent way and overhead electrifica-
tion mat rial, it is anticipated that 
work on the line will be completed 
by 19B4-85. 

Railway Police orce 

1928. DR. VASANT KUMAR 
PANDIT: Will the Minister of 
RAIL WA,\, S be plea~ed to state : 

(a) What is the standard nor-m! 
ot' ratio to d tCl'mine th e Railway 
Police Force to prevent thefis, pilfe-
rage and all other allied crimes in 
Railways; 

(b) what was th standard nonns 
or ratio fer rLtermining Railway 
Polire F rce before ind"pendence; 

(c) if at all when this was revie·-
Wt!O and to waht extent; 

(d) which ar .... the new and pC'lld-
ing proposals to augment RPF; and 

(e) which States hav:! failed to 
pr vide the n~c;ssary p. lice ~trength 
to the R ailwa 's; and ifso, the r a OlS 
there f and aclhn taken ther on. 

THE DEPUTY MINISTER IN 
·THE MINISTRIES OF RAIL-
W A:Y" AND EDUCATION AND 
SOCAL \VELFARE AND DEPAR-
Th,fENT OF P RLIAMENTARY 
AFFAIR (SHRI 1fALLIKAR-
JUN): (a) Pr"vention f crime on 
Railways is the r p 'J,:; ibility of the 
Govt. Railway police. The norms or 
ratio tc determjn~ their' strength is 
decided by th State G vernments 
which varies fr lm State to State 
dep ndlng on loc lcund' li ns. far 
a <; RPF is c •• ce ned manpower 
requirem .nt ~ r dd rmine on th 
basis of at duties ot be perfr rmed 
that'Jn'\Y b n c1-ssary for rotcction 
of R ilw y pr p~l·ty a.nd the gi)Qds 
booked with the Railways. The 
sup rvisory staff is PI' vided in acc-
ordan~e wi~ st~n~ rd C. y. patt<:rn. 
. (b) So far as GRP is c ncerned, it 
varies from State to State as expiain-
ed in part (a) : AA far as the RPf is 




